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IN THE CENTRAL rUJMJjNI$TRt-TIVE TRIIJUNML 	JYDERABAI) BENCH 

THYLEReBAD 

O.A.N.498/91 	 bate of Ord; 21.8.1992. 

BETWEEN: 

Daram Kannaiah .. Applicant. 

A N D 

1. General Manager, 
South Central Railway, 
Rail Nilayam, 
ECUNDERABAD. 

2. Divisional Railway Manager, 
S.C.kailway, 
VIJAY AJADA. 

3.a-nior Divisional Personnel 
Officer, 	So3lth Central Eailway, 
VIJJYiADA. .. Re sponden ts. 

counsel for the Applicant 	 .. Mr.J.N.Naigu. 

Counsel for the Respondents 	 Mr.V.Bhimanna 

CORAI4: 

HON 'B LE HE ' rJ CH?NDFA'ImJ hDUY, MEMBER (JUD L,.i 

(Order of the Jingle Member Bench delivered by 

Hon'ble Shri T.Chandresekhaia Reddy, MemberWhadl) 	?. 
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Copy to:- 

General Manager,. South Central Railway, Rail.Nilayam, Secbad 

Divisional Railway Manager, South Central Railway, Vijayawath 

Senior Divisional Personnel Officer, South Central Railway, 

.Vijayawada. 

One copy to Sri. J.M.Naidu;  advoOate, 18-11, Kamalanagar, 
Near Dilsuichnagar, Hyd-660. 

One copy to Sri. V.Bhimanna, Sc for Railways, CAT, 1-lyd. 

One spare copy. 

Rsm/- 
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GA)  

This is an application flled..under Section 

19'of the .'PdmjnjstStjve Tribunals Act to direct the 

respondents to calculate the qualifying service and grant 

pension to the applicant w.éf. 24.5.1962 which, is. the date the 

-. 	.. 	. ' applicant obtained temporary status and 'pay. the pension 

accoi4ingiy.'  

2. 	 When this OA came up for hearing today 

Mr.J.M.Naidu, Mvocate for the applicant is not present. 

Mr..V.Bhirnanna, 'Standing Oounsel for the, respondents is present 

and is heard. Mr.Bhimannasubmitted that by mistake the 

pension of the applicant had not, been calculated on the 

qualifying service of the applicant from- 24.5.1962 which is 

the date the applicant, obtained temporary status and that 

mistake had been rectified now and that, proceedings are issued 

on 24.8.1992 giving correct particulars of the revised pension 

that is payable to the applicant, on the basis the applicant 

had put up qualified service, from the date he obtained 

temporary status on 24.5.1962.PiEe relief from the respondents 

is obtained by the applicant which the applicant has prayed for, 

in this OA, nothing survives for consideration by this Tribunal. 

Hence this OA is liable to be dismissed. Besides Mr.3himanna 

also brought to our notice that the applicant 'died as early 

as 17.6.1992. 'Till today no steps had been taken by the Las 

of the applicant to come on record.. So due to the death of, the 

applicant also thisOA is liable to be dismissed. Hence the OA 

is dismissed leaving the parties to bear their own costS. 
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. 	(T.CHANDRASEKHARA REDDY) 1. 
Nember(Judl.) 	. 

D&ted: 21st August, 1992 

(Dictated in the Open Court) , 
* 
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IN THE CENTRAL ADMINIETflATIVE TRIBUNAL 
4 	 HYLIERABAD BENCH 

THE HON'BLE M%ND 

THE HON'BLE MR.1.BALASUBRA)4ANIAJJ:M(A) 

THE HON'BLE MR.T.CHANDpyj.jjj< REDDY: r 
MEMBER(J) 

4. 

THE HON'BLE MR.C.\ ROY ; M.MBER(Jk 

Dated; 	- 1992 (' 

OBDER—/ JUMENT 

R.A..-/-G.-A./PfrA. No 

O.A.No, 

(W 

Admitted and interim directions 
issue 

A1lOW r\  

Disposje& with directions 

Dismissed 

Dismisseda withdrawn 

Dismissed to default - 

M.A.Ordered / R ected 

'—NcCorders as to costs.?41  
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